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| TEM NO. 1D COURT NO. 2 SECTI ON | X
[ FOR ORDERS]
SUPREME COURT OF I NDI A
RECORD COF PROCEEDI NGS

ClVIL APPEAL NQ(s). 4235 OF 2014
BOARD OF CONTROL FOR CRICKET I N I NDI A Appel I ant (s)

VERSUS
CRI CKET ASSCCI ATI ON OF Bl HAR & ORS. Respondent ( s)

WTH CIVIL APPEAL NO. 4236 OF 2014
[ CRI CKET ASSN. OF BI HAR V. BOARD OF CONTROL FOR CRI CKET IN | NDI A
& ORS. ]

Date: 16/05/2014 These Appeal s were called on for pronouncenent
of order today.

For Appel | ant

in CA 4236 M. Rajat Sehgal, Adv.
In CA 4235
Ms. Radha Rangaswany, Adv.
Ms. Rohini Misa, Adv.
For Applicant M. CGaurav Sharma, Adv.
In A7 in
CA 4236 For Ms. Tenple Law Firm Advs.

For Respondent (s)
For BCC Radha Rangaswarmy, Adv.

Rohi ni Musa, Adv.
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For RR 2
[M. Srinivasan]
Ms. Pragya Baghel, Adv.

For RR 3
[ ndia Cenents] M. K. Harishankar, Adv.
M. Vikas Singh Jangra, Adv.
For RR 4
[ Raj ast han Royal s] M. Kirat Singh Nagra, Adv.

Deep Roy, Adv.
Moni sh Panda, Adv.
Ksitij Karjee, Adv.

SS=

CA No. 4235 of 2014

M. Siddharth Vaid, Adv.
Ms. Tammli Wad, Adv.

For RR in 4235
- CAB Appli cant M. CGagan Cupta, Adv.



For the Probe
Committee

M. Vidushpath Singhania, Adv.

* % % %

Hon' bl e M. Justice A K. Patnai k pronounced the
order of the Court for a Bench conprising of His
Lordshi p and Hon' bl e M. Justice Fakki r Mohaned

| brahi m Kal i ful | a.

For t he reasons recor ded in t he si gned
reportabl e order, orders are passed as nentioned
t her ei n.

The matters will be listed in first week of

Sept enber, 2014 for further heari ng bef ore t he
appropriate Bench. In t he meanwhi | e, M. Suni |
Gavaskar and M. Shi vl al Yadav will conti nue to

exerci se the powers of the President of the BCCl as

per the order dated 28.03.2014 of this Court.

[ KALYANI GUPTA] [ RENU DI WAN]
COURT MASTER COURT MASTER

[ S| GNED REPORTABLE ORDER |'S PLACED ON THE FI LE. ]
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A. K PATNAI K, J.

The Cricket Association of Bihar filed PIL No.55 of
2013 in the Bombay Hi gh Court challenging the constitution
of a panel of two retired judges of the Madras Hi gh Court by
the BCCl to probe into the allegations of betting and spot -
fixing in IPL, 2013 against M. QGurunath Meiyappan as the
al | eged Team Princi pal of Chennai Super Kings and the part-
time owner of IPL Franchise Ragasthan Royal s cont endi ng
that the panel was not constituted in accordance with the
Operational Rules applicable to IPL. The Cricket Association
of Bihar accordingly made a prayer in the PIL that the BCC
be directed to recall its order constituting the probe pane
and by the inpugned judgnent dated 30.07.2013, the High
Court held that the constitution of the probe panel was not
in accordance with the Operational Rules applicable to the
I PL. The High Court, however, declined to constitute a fresh
panel to inquire into the aforesaid allegations and took the
view in the inpugned judgment that the constitution of the
probe panel was the prerogative of the BCCl under the

Operational Rules applicable to the |PL.

2. Aggri eved by the inmpugned judgnment of the Bonbay

Hi gh Court insofar as the Hi gh Court declined to constitute

a fresh panel, the Cricket Association of Bihar has filed SLP
(C) No. 26633 of 2013 (now Civil Appeal No.4236 of 2014).

Aggri eved by the inmpugned judgnment of the Hi gh Court

insofar as it held that the constitution of the probe panel by
the BCCl was not in accordance with the Operational Rules
applicable to the IPL, BCCl has filed SLP (C) No. 25027 of
2013 (now CGivil Appeal No. 4235 gf 2014). Both the specia
| eave petitions were heard and on 08.10. 2013, this Court
passed an order constituting a Probe Conmittee conprising

(i) M. Justice Mikul Midgal, retired Chief Justice of Punjab



& Haryana Hi gh Court, as Chairman, (ii) M. L. Nageshwar

Rao, Senior Advocate and Additional Solicitor General, as

Menber and (iii) M. Nilay Dutta, Senior Advocate, Gauhat

Hi gh Court, as Menber . By t he sai d or der dat ed
08.10. 2013, this Court directed that the Probe Committee

will inquire only into (a) the allegations of betting and spot-
fixing in the I PL matches against M. Gurunath Meiyappan

al l egedly the Team Princi pal of Chennai Super Kings and the

pl ayers and the allegations agai nst the team owner of the

I PL Franchi se Rajasthan Royals and (b) the allegations

against M. Qurunath Meiyappan and the team owner of the

I PL Franchi se Raj ast han Royal s with regard to their

i nvol venent in spot- fixing and betting.

3. Pursuant to the order dated 08.10.2013, the Probe
Committee (hereinafter referred to as ‘the Justice Midga
Conmittee’) inquired into the allegations and submtted two
reports. In one report, the Justice Mudgal Committee
concluded that the role of M. ihrunath Mei yappan in

Chennai Super Kings as the teamowner as well as the

al l egations of betting and passing on infornmation agai nst

hi m st ands proved but the allegations of spot- fixing requires
further investigation. The Justice Miudgal Committee al so
observed that the allegations of betting and spot- fixing
agai nst Shri Raj Kundra, team owner of Jaipur Cricket

Private Limted (Rajasthan Royal s), need to be further

i nvestigated. Copies of this report were furnished to all the
parties. In the other report, the Justice Mudgal Committee
referred to allegations against 13 persons including M. N
Srinivasan, the President of the BCCl, which cane to the
notice of the Commttee during the probe but the Comittee
made it clear that they were only allegations and were not
established and, therefore, the report was being subnitted

in sealed cover so as not to sully the reputation of any



i nnocent per son. Accor di ng to t he Justi ce Mudga
Conmittee, these allegations in the report submtted in

seal ed cover require verification and investigation

4. We have | ooked into the allegations against the 13

persons including M. N Srinivasan in the report subnmitted

in sealed cover and we find that the allggations have

rel evance to the subject- matter of PIL No.55 of 2013 and

require to be verified and investigated before the civi

appeal s arising out of the inpugned judgnent of the High

Court are finally heard and di sposed of. Accordingly, on
29.04. 2014, we took the view that until a duly constituted

Probe Conmittee investigates into the allegations made

agai nst the 13 persons including M. N. Srinivasan as

mentioned in the report and until the Probe Comittee

submits a report, this Court cannot cone to the findings

necessary to finally deci de t hese civil appeal s. On
29.04. 2014, we also heard | earned counsel for the parties on

what shoul d the proper conposition of the Probe Conmittee

whi ch shoul d undert ake t he i nvestigation into t he
al | egati ons agai nst t he 13 per sons i ncl udi ng M. N.
Srini vasan. Lear ned counsel appearing for the BCC and

M. N Srinivasan subnmitted that the BCCl has constituted a

Probe Conmittee conprising M. Justice J.N. Patel, former

Chi ef Justice of Calcutta H gh Court, M. R K Raghvan

former Director of the CBI, and M. Ravi Shastri, former

pl ayer and captain of the Indian cricket team On request

by this Court, M. CGopal Subramani um Iea%ned Seni or

counsel appeari ng for t he Justi ce Mudgal Conmi ttee,
sought instructions fromthe Justice Midgal Conmittee and

submitted that the Justice Miudgal Conmittee is willing to

undertake the investigation. He submitted a witten note of

the persons who can be appointed to assist the Justice



Mudgal Committee in the investigation and the manner in

which the investigation is to be done. On 29. 04. 2014, we
reserved the matters for orders on the conposition of the

Probe Conmittee for i nvestigation into t he al | egati ons
agai nst the 13 persons including M. N Srinivasan in the

report kept in the sealed cover and other incidental matters.

5. We are of the considered opinion that the allegations

agai nst t he 13 per sons i ncl udi ng M. N. Srini vasan
mentioned in the report subnmitted in the seal ed cover

shoul d be i nvesti gat ed into by t he Justi ce Mudga
Conmittee and the team of investigators because if a new

Probe Conmittee is entrusted to inquire into the allegations,

there is likelihood of the allegations being | eaked to the

public and such | eakage will danmage the reputation of the

13 persons beyond repair.

6. In t he witten not e submitted by M . Gopa

Subr amani um appearing for the Justice Mudgal Committee,
it is suggested that the Justice Miudgal Conmmittee be

assisted in the investigation by the follow ng persons:

(i) Shri ML. Sharma, IPS (Retired);

(ii) An officer from Munbai Police (preferably not bel ow
the rank of Assistant Conmi ssioner of Police);

(iii) An officer from Chennai Police (preferably not bel ow
the rank of Assistant Conmi ssioner of Police);

(iv) An officer fromDel hi Police (preferably not bel ow
the rank of Assistant Conmi ssioner of Police); and

(v) A fornmer cricketer of repute and integrity.

In view of objections made on behalf of the BCCl and M. N
Srinivasan, we are of the view that instead of Shri ML.
Sharma, |IPS (Retired), Shri B.B. Mshra, |IPS of the 1983

batch of Assam Meghal aya Cadre who has a vast experience



in investigation including experience in the CBl and who is
presently working as Deputy Director General, Narcotics
Control Bureau, New Del hi, should head the investigation

t eam The other officers from Munbai Police, Chenna
Police and Del hi Police and a former cricketer of repute and

integrity nentioned against serial Nos. (ii) to (iv) above will

be chosen by the Justice Miudgal Committee in consultation

with Shri B.B. Mshra.

7. We further direct that the conpetent authority of

Governnent of India will pass appropriate orders placing the
services of Shri B.B. Mshra at the disposal of the Justice

Mudgal Committee till conpletion of the investigation and

submi ssion of the report to this Court. Shri B.B. Mshra
and the other officers of the investigating teamwll have the
powers to investigate, require attendance of w tnesses, the

power to exam ne wi tnesses, the power to search and the

power to sei ze and al | ot her power s necessary for
i nvestigation except the power to arrest and the source of

these powers of investigation will be this order passed by

this Court. Al'l concerned persons including the BCCl, M.

N. Srinivasan and the cricket players will co-operate with

the investigation in all respects. In case of any difficulty, the
Justice Mudgal Conmittee may apply to this Court for

necessary orders for t he pur pose of compl eti ng t he
investigation. After investigation, the report will be filed in

this Court by the Justice Mudgal Committee by the end of

August, 2014 in a seal ed cover agd the Menbers of the

Conmi ttee and the investigation team will not revea
anyt hing regarding the investigation to others and the nedia

and will nmaintain absolute confidentiality.

8. As directed in our earlier order dated 08.10.2013, the

BCCl will bear all the expenses of travel, boarding and



| odgi ng of the Chairnman and Menbers of the Justice Midgal
Committee as well as Shri B.B. Mshra and other officers of
the investigation team The Chairman and Menbers of the
Conmittee will also be entitled to fees of Rupees One | akh
per working day fromthe BCCl. The Central Governnent as

wel | as the concerned State Governnents will continue to

pay the salary and other allowances to be paid to Shri B.B.

M shra and to all other officers of the teamof investigation
and the BCCl will reinmburse the appropriate Governnent
accordi ngly. The cricketer who is included in the team of
investigation will also be entitled to fees of Rupees One | akh
per working day fromthe BCCl apart from expenses of

travel, boardi ng and | odgi ng.

9. The matters will be listed in first week of Septenber,
2014 for further hearing before the appropriate Bench. In
the meanwhile, M. Sunil Gavaskar and M. Shivlal Yadav
10
will continue to exercise the powers of the President of the

BCCl as per the order dated 28.03.2014 of this Court.

(Fakkir Mhamed | brahim Kalifulla)
New Del hi ,
May 16, 2014.



